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as referred to in the payment of Bonus 
A ct;

(iii) deputation!*** would be eligible only if 
they are drawing pay in the scales prea> 
cribed for the posts in the undertakings. 
For this purpose those deputationists 
who are drawing their grade pay plus 
deputation allowance may be given a 
specific period to opt for the Company 
scales of pay.

(b) Under the Payment of Bonus Act emplo­
yees getting a salary of Rs. 1600/«and below per 
month are eligible for bonus which would 
be calculated on the basis of salary of Rs. 750/- 
per month for those who draw a salary of more 
than Rs. 750/- per month upto and inclusive of 
Rs. 1600/- per month. Similarly, under the 
Bureau's instruction* the ex-gralia payment 
would be paid to officers drawing more than 
Rs. 1600/- per month but for the purpose of 
calculating the ex-gratia payment the salary 
would be dremcd to he Rs. 1600/- per month, 
irrespective of the actual salary drawn by the 
officer. Bureau's instructions are intended to 
provide for some incentive to the senior mana­
gers also.

(c) If bonus at the maximum rate of 20%
Is declared under the payment of Bonus Act 
by any enterprise, officers drawing a salary of 
Rs. 750/- to Rs. 1600/- per month would be entit­
led to a bonus of Rs. 1800/-. The amount of 
bonus in the case of officers drawing less than 
Rs. 750/- per month would be calculated at the 
rate of 20% of their annual salary. Officers 
drawing more than Rs. 1700/- per month will be 
entitled to an *x~gratia payment of Rs. 3840 for 
the year in case they also brcome entitled to get 
tx-jrrofui payment at 20% of their annual notion­
al salary under the prescribed formula, provided 
all other conditions specified in para (a) above 
are satisfied.

(d) As the accounting year ended only on 
the 31st March 1971, it is too early for the audi­
ted account! of all the enterprises to be ready 
on which basis bonus is to be declared,
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Conference of Vice-Chancellors of South-
ern Universities

3772. SHRI C. JANARDHANAN: Will 
the Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state;

(a) whether the recently held conference of 
the Vice- Chancellors of Southern Universities 
had suggested exchange of students between 
Universities for short periods ;

(b) whether the Conference had also urged 
the Umvenity Grants Commission for liberal 
aid for such a scheme; and




